ITEM NO.19 COURT NO.14 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (Crl.) No. 10346/2026

[Arising out of impugned final judgment and order dated 05-02-2026

in CRLA No. 3265/2025 passed by the High Court of Judicature at

Allahabad]

TASLEEM @ TEHSIL Petitioner(s)
VERSUS

THE STATE OF U.P. Respondent(s)

(IA No. 167866/2026 - EXEMPTION FROM FILING O0.T.)
Date : 23-09-2026 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE UJJAL BHUYAN
HON'BLE MR. JUSTICE ATUL S. CHANDURKAR

For Petitioner(s) :Ms. Bharti Tyagi, AOR
Mr. Vikash Kumar, Adv.
Mr. D. K. Singh, Adv.
Mr. Vaibhav Tyagi, Adv.
Ms. Sadaf Husain, Adv.
Mr. Tejasv Gupta, Adv.

For Respondent(s) :Ms. Sakshi Kakkar, AOR
Mr. Richa Attrey, Adv.

UPON hearing the counsel the Court made the following
ORDER
In terms of the letter filed on behalf of the respondent
seeking adjournment on the ground of filing counter affidavit,

list this matter after one week.
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